FORM B

PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF BHADRAGIRI POWER PRIVATE LIMITED

Sl. No. | PARTICULARS DETAILS
1. Name of corporate debtor BHADRAGIRI POWER PRIVATE LIMITED
Date of incorporation of corporate debtor 11/12/2002

3. Authority under which corporate debtor is Registrar of Companies, Bangalore

incorporated / registered

4. Corporate Identity No. / Limited Liability U40101KA2002PTC031346

Identification No.of corporate debtor

83, Venkatadri Complex, 2nd Floor, Richmond

Address of the registered office and principal office Road, Bangalore, Karnataka-560025

(if any) ofcorporate debtor

Date of closure of Insolvency Resolution Process 23/08/2024

7. Liquidation commencement date of corporate debtor 23/08/2024
(Order uploaded and received on 26.08.2024)

8. Name and registration number of the insolvency Mr. Vishal Ghisulal Jain,

professional acting as liquidator IBBI/IPA-001/IP-P00419/2017-2018/10742

D-1902, Palm Beach Residency, Amey CHS Ltd.
Plot No. 24-29, Sector-4, Nerul (West), Navi
registered with the Board Mumbai, Maharashtra-400706

Email: vishal@resolvegroup.co.in

(No correspondence on this)

9. Address and e-mail of the liquidator, as

c/0. Resolve-IPE Private Limited,

10. -mai
0- | Address and e-mail to be used for Office No. V-3073, Akshar Business Park,

correspondence with theliquidator Sector-25, Vashi, Navi Mumbai-400705
Email: bhadragiri@resolvegroup.co.in
11. | Last date for submission of claims 22/09/2024

Notice is hereby given that the National Company Law Tribunal (Bangalore Bench) has ordered the
commencement of liquidation of Bhadragiri Power Private Limited on 23rd August, 2024.

The stakeholders of Bhadragiri Power Private Limited are hereby called upon to submit their claims with
proof on or before 22nd September, 2024 to the Liquidator at the address mentioned against item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with the proof in person, by post or by electronic means.
Submission of false or misleading proof of claims shall attract penalties.

Further, in case a stakeholder does not submit its claims during the liquidation process, the claims submitted
by such a stakeholder, and duly collated by the interim resolution professional or resolution professional, as
the case may be, during the corporate insolvency resolution process under the Insolvency and Bankruptcy
Board of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016, shall be deemed to
be submitted under section 38.

Vishal Ghisulal Jain
Liquidator, In the matter of Bhadragiri Power Private Limited

CIN: U40101KA2002PTC031346

Regn. No. IBBI/IPA-001/1P-P00419/2017-18/10742

AFA Valid Upto. 11-Dec-2024

Communication Address/Email: Office No. V-3073, Akshar Business Park, Sector-25, Vashi, Navi Mumbai-
400705; bhadragiri@resolvegroup.co.in

Registered Address/Email: D-1902, Palm Beach Residency, Amey CHS Ltd., Plot No. 24-29, Sector-4, Nerul
West, Navi Mumbai, Maharashtra — 400706; vishal@resolvegroup.co.in

Date: 28.08.2024
Place: Navi Mumbai



WEDNESDAY, AUGUST 28 , 2024

CORRIGENDUM in FORM G Invitation of Expression of Interest for SREE SHANMUGA MODERN RICE
MILLS PRIVATE LIMITED published on 25th August 2024. Revised dates in Form G to be read as below.

10, Last date for receipt of expression of interest| 9th September 2024

11! Date of issue of provisional list of prospective | 19th September 2024
resolution applicants

12| Last date for submission of objections to 24th September 2024
provisional list

13! Date of issue of final list of prospective 4th October 2024
resolution applicants

14, Date of issue of information memorandum, 9th October 2024
evaluation matrix and request for resolution plans
0 prospective resolution applicants

15 Last date for submission of resolution plans 8th November 2024

16, Process email id to submit Expression of Interest | shanmugacirp@gmail.com

Kanekal Chandrasekhar.
Regd No: IBBI/IPA-002/IP-N00642/2018-19/11964

Date: 27th August 2024
Place:Bengaluru

Reqd. Office : 9th Floor, Antriksh Bhawan, 22, K.G. Marg, New Dadsi-110007
Ph:0M1-2335T171, 23357172, 23705414, Website | www.pnbhousing.com
Branch (ficer Geonasd Floer Property Baaring Mo, £, Walirashres Arcade, 1) Biag Roed st Phasa, ind stage STH Liyeed, Bingaine -
LOAN ACCOUNT NO: HOUBAN,0716/301380, NHL'BANOT16/302319 and NHLBAN.0417/381287,

Mrs. Prema Prakash W/o. Late Bellur Hnraﬁnna Reddy
Prakash, No. 124 1&t Phase, Classic Orchards, Behind Meenakshi Temple, B.G.
Road, Eang;lnra - 560076, Also at: M's. Vivekananda Hospital, No, 153, 2nd Cross,

Bannerghatta Main Road, Sundar Ram Shetty Nagar, Bilekahalli. Bangakore 560076

M/s. Vivekanada Hospital, Represented by its Pariners Late Bellur Marayana
Reddy Prakash and Prema Prakash. No. 153, Znd Cross, Bannerghatta Main Road,
Sundar Ram Shetty Magar, Bilekahalli. Bangalore S6007E.

NOTICE TO PROVIDE LEGAL HEIR DETAILS OF THE DECEASED
BORROWER Mr. Bellur Narayana Reddy Prakash.

It s within your knowledge thaﬂéLﬁ.TE Mr. Bellur Narayana Reddy Prakash and yourselfin
tha city of borrowers had availed the Loan facility under loan account number
Hﬂuml} 162012180, NHL/BANNTI&R02319 and NHLBAN/041T38128T and had
executed necessary loan agresment and other financial documents agraeing to abide by
the terms and condition stipulated thereon, and towards the dischange of the said lkakbility
an equitable morigage was crealed In respect of the immovable property more fully
described in the Annexure-1 below.

Oue b he defaull cosnenitted in paying the monthly inslalments, the sasd loan account was
classifed a5 WPA on 08-08-2024.

Stech being the facts, # has come fo our knowledge that of the unloriunale death of Barrowar Mr.
Bellur Narayana Reddy Prakash, It is pertinent to manfion that the said Mr, Bellur Narayana
Reddy Prakash is none other tan your blosd reladive, in view of his death you are heraby
requested io place the death carificate of deceased barrower along wilh the details of his'har
Legal Heirs (Name, age relation with borrower and curment address) of deceased bormower to
suctee 1his aslabas

In case of fallure to provide the sald details within 7 days from 1hes notice, 1 shall be construed that
thare are no begal heses bo the decaased borrower axcapl you and shall cenclude that vou ars the
eole survivar/leqal hire for the decaased barrower thareiora

wi will b lsH with no olher option b o mitiala a;:prg?riu‘:elagal aclion against the surviving co-
bomower consadenng him/her as the legal heirs of deceasad bormower (LATE) Mr. Bellur
Marayana FlB:ddf Prakash as por Ihe provisang o e 10 Fesover his leptarsaba contraciial diies
atyourcostand sk,

In case of any further clarfication & assislance you can approach ko our branch or co-ondinate wilh
our officer Mr. Rakshith B, Mobile No-941 3955165 Soliciting your co-operation in resolution
of your loan account.

DETAILS OF MORTGAGED PROPERTY:

Al That Piece And Parcel of the Residential immowable Property bearing Ploi Mo, 124, assigred
Gu?:urallm Katha No. 173/ 19667 124, 125 (for composite Site Nos. 124 & 125) Situated at
EOTHANUR, Bangalore, formed in the Lavout known ag "CLASSIC ORCHARD" (carved oul of
Survey Mo 173, 028, 30720 of KOTHANUR VILLAGE, Uttarahalli Hobli, Bangalore Saulh
Taluk], togatner with the buikling therean of fwo hundred fifty square feet, prasanily within the
revenue admiristrative mrisdiclion of the Brahat Bangalore Mabanagara Pa-ike, Bangalore and
Maasuament East in West = Towards Northarmn Side 8170° [ Siady Ona leet Zaio inches) owards
southern Side= 6170° (Sixdy onea feet Zero mches) and Norh ip Sowth = iowards Easiem Side =
4571° (forty fve feet Zerc inches) owards Westem Side = 430" (forly five feet Zero inches), inall
2745 Square feat cansed out of Survey Na, 173, BV 28, 8002C consisting of tuill up areaof 250
b hundred fifty) squars feet and Bounded on :- East by: Roed, West by: Privale Properfy,
orth by: Propery bearing Site No. 125, South by: Property beaning Se No, 123

m sz e B e T T ey

{'7:11_} pn Housing

Filanance Limlted

Protium Finance Limited

(Formerly known as Growth Source Financial Technologies Ltd.)
Nirlon Knowledge Park (NKP) B-2, Seventh Floor, Pahadi Village, Off. The Western Express

Highway, Cama Industrial estate, Goregaon (E), Mumbai, Maharashtra- 400063

POSSESSION NOTICE

(FOR IMMOVABLE PROPERTY)

(As per Appendix IV read with rule 8(1) of the Security Interest Enforcement Rules, 2002)
WHEREAS, The undersigned being the Authorized Officer of the Protium Finance Limited
(ERSTWHILE Growth Source Financial Technologies Ltd.) (“hereinafter referred to as “Protium
Finance Limited”) under the Securitization and Reconstruction of Financial Assets &
Enforcement of Security Interest Act, 2002 (Act No. 54 of 2002) (SARFAESI Act) and in exercise
of powers conferred under Section 13 (2) read with Rule 3 of the Security Interest (Enforcement)
Rules, 2002, issued a Demand Notice dated 10-Jun-24 thereby calling upon the borrowers
Goodwill Board And Ply and Co-borrowers 1. Mohammed Sufiyan 2. Hurein Fathima in
respect of loan account bearing No. GS020EEL569107 to repay the amount mentioned in the
said notice being Rs. 4680446.47/- (Rupees Forty Six Lakh Eighty Thousand Four Hundred

receipt of the said notice.

The borrowers having failed to repay the amount, notice is hereby given to the borrowers and the
public in general that the undersigned has taken possession of the property described herein
below in exercise of powers conferred on him under section 13 (4) of the said Act read with rule 9
of the said Rules on this 23rd day of August, 2024.

The borrowers in particular and the public in general is hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of Protium Finance
Limited, for an amount of Rs. 4680446.47/- (Rupees Forty Six Lakh Eighty Thousand Four
Hundred Forty Six and Forty Seven Paisa Only)as on Jun 03,2024and further interest
thereon, plus costs, charges, expenses incurred.

all the piece and parcel of Flat bearing Bo. G- 1, New Municipal No, 38/1, PID No. 79-83-38/1-1
on the ground floor, residential apartment Known as “Good Will Manor” having super built up
area 800 sq. feet along with one reserved car parking space in stilt floor and 235.80 square feet
undivided share in property bearing No. 38/1, (earlier portion of property bearing no. 38 old No.
35) situated at Sultanji Gunta Road, Civil Station Bengaluru presently within the limit of BBMP,
Old ward no. 79 New ward no. 92, site measuring on the east 92 feet 6 inch, west: 92 feet 6 inch,
North 42 feet and south: 41 feet 7 inch and bounded by. East by: Private property, West by:
Western Half portion of property bearing No. 38, Noth by: Lane leading of Sultanji Gunta Road,

Flat bearing Bo. G — 2, New Municipal No, 38/1-1, PID No. 79-83-38/1-1 on the ground floor,
residential apartment Known as “Good Will Manor” having super built up area 800 sq. feet along with
one reserved car parking space in stilt floor and 235.80 square feet undivided share in property
bearing No. 38/1, (earlier portion of property bearing no. 38 old No. 35) situated at Sultanji Gunta
road, Civil Station Bengaluru presently within the limit of BBMP, Old ward no. 79 New ward no. 92,
site measuring on the east 92 feet 6 inch, west: 92 feet 6 inch, North 42 feetand south: 41 feet 7 inch
and bounded by East by: Private property, West by: Western Half portion of property bearing No. 38,
Noth by: Lane leading of Sultanji Gunta Road, South by: Corporation Land

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

Hinduja Housing Finanace Limited

Corporate Office at 167-169, 2ND Floor, Little Mount, Saidapet, Chennai - 600 015,
Branch Office: 2nd Floor Shree Krishna Tower RPD Cross Tilaka wadi Belagavi.Karanataka.590006
Branch Office: Kothari Complex.1/45.1st Floor court Road Kalaburagi. Karnataka - 585102

HOUSING FINANCE CIN U65922TN2015PLC10093, www.hindujahousingfinanace.com

Forty Six and Forty Seven Paisa Only)as on Jun 03,2024 within 60 days from the date of

DESCRIPTION OF THE IMMOVABLE PROPERTY*" For Item No. 1: All the piece and parcel of

South by: Corporation Land. For Item No. 2: All the piece and parcel of all the piece and parcel of

Date: 23-Aug-2024 For Protium Finance Limited

Place: Bengaluru (Authorized Officer)

FORMB
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India
(Liquidation Process) Regulations, 2016)

FOR THE ATTENTION OF THE STAKE HOLDERS OF BHADRAGIRI POWER PRIVATE LIMITED
v PARTICULARS DETAILS

1.| Name of corporate debtor BHADRAGIRI POWER PRIVATE LIMITED

2.| Date of incorporation of corporate debtor | 11/12/2002

3. Authority under which corporate debtor Registrar of Companies, Bangalore
is incorporated/registered

4.| Corporate Identity No of corporate debtor| U40101KA2002PTC031346

9.| Address of the registered office and 83, Venkatadri Complex, 2nd Floor, Richmond Road,
principal office (if any) of corporate debtor | Bangalore, Karnataka-560025

6.| Date of closure of Insolvency Resolution Process, 23/08/2024

7.| Liquidation commencement date of | 23/08/2024
corporate debtor (Order uploaded and received on 26.08.2024)

8./ Name and registration number of the | Mr. Vishal Ghisulal Jain,

insolvency professional IBBI/IPA-001/IP-P00419/2017-2018/10742
acting as liquidator

D-1902, Palm Beach Residency, Amey CHS Ltd.,
Plot No. 24-29, Sector-4, Nerul (West), Navi Mumbai,
Maharashtra-400706

Email: vishal@resolvegroup.co.in

(No correspondence on this)

9. | Address and e-mail of the liquidator,
as registered with the Board

Clo. Resolve-IPE Private Limited,

Office No. V-3073, Akshar Business Park,
Sector-25, Vashi, Navi Mumbai-400705
Email: bhadragiri@resolvegroup.co.in

10/ Address and e-mail to be used for
correspondence with the liquidator
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Central Bank of India
POSSESSION NOTICE (For Immovable property)

Whereas, the Authorised officer of the Central Bank of India, under the
secuntization and Reconstruction of Financial Assets and Enforcement of Security
Imterest Act 2002, and in exercise of powers conferred under Section 13 (2) and 13(12)
read with the Rule 3 of the Security Interest (Enforcerment) Rules 2002 (No.3 of 2002)
issued a demand nofice date 04.05.2021 calling uwpon the Borrower:
1) Mr. Mahadeva Prop. Sri Mahadeshwara Traders, Mear Prudence School, Opp,
Marayanappa Kere, Sathnur Road, Kanakapura-562117, Mr. Mahadeva Sio
Mr. Made Gowda, Venkatanarayana Doddi Village, Sathnur Hobli, Venkatanarayana
Doddi, Ramanagara District-562117, Also at: Mr. Mahadeva 5o
Mr. Made Gowda, 1014, 1st Cross, BWSSE Road, Ward No 18, Basaveshwara
Magar, Kanakapura-562117. Co-Borrower: 2) Mrs. Shivarudramma Wio
Mr. Mahadeva, 1014, 151 Cross, BWSSB Road, Ward Mo, 18, Basaveshwara Nagar,
Kanakapura-562117. to repay the amount mentioned in the molice being
Rs. 7,56 808.75 (Rupees Seven Lakh Fifty Six Thousand Esght Hundreden Eight and
Sevanly Five Paise Only] which represents the principal plus interest due as on the
01.05.2021 plus interest and other charges from 01.05.2021 {0 1ill date within 60 days
from the date of receipt of the said notice.
The borrowars having tailed to repay the amount, nofice is hereby given t the bomowers
and the public in general that the undersigned has taken possession of the property
described hersn below in exercise of powers conferred on himher under sub section
134} of the said Act read with Rule 8 of the Sacurity Interest | Enforcemeant) Rula 2002 on
this 22nd day of August 2024,
The borrower and the Guarantor in parficular and the public in general is hareby
cautioned not to deal with the property and any dealing with the property will be subject
to charge of Central Bank of India, for the amount of Rs. 7,56,808.75 (Rupaes Seven
Lakh Fifty Six Thousand Eight Hundreden Eight and Seventy Five Paise Only) which
represents the principal plus interest due as on the 01,05.2021 ples interast and other
charges from 01.05.2021.
The bormowers attention i3 invited to provisions of sub section (8) of Section 13 of the
SARFAES| Act, in respect of time available, lo redeam the secured a5sels.
Description of the immovable Property

(Detailed description of the secured asset /| mortgaged property)
All that piece and parcel ofa immovabile residential proparty bearing old khaneshumari
Mo, 183/180, Property No.152000201200720014, Panchayath Property Mo 183/180,
T Bekuppe Village, Kasabia Hobll, Kanakapura Taluk, Ramanagara District, Measuring
East to Wast: 102 feet and North to South: 45 faet and Bounded by: Morth ; Road,
South ; Panchayath Road, East: Panchayath Road, West : Property of Kenchegowda.

Kanakapura Branch
Opposite Forest Office,
M G Road, Kanakapura-562117.

Date: 22.08,2024 Sdi- Authorised Officer
Place : Bangalore Central Bank of India

11.| Last date for submission of claims | 22/09/2024

Notice is hereby given that the National Company Law Tribunal (Bangalore Bench) has ordered

the commencement of liquidation of Bhadragiri Power Private Limited on 23rd August, 2024.
The stakeholders of Bhadragiri Power Private Limited are hereby called upon to submit their,
claims with proof onorbefore22nd September, 2024 to the Liquidator at the address mentioned
againstitem No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other|
creditors may submit the claims with the proof in person, by post or by electronic means.
Submission of false or misleading proof of claims shall attract penalties.

Further, in case a stakeholder does not submit its claims during the liquidation process, the
claims submitted by such a stakeholder, and duly collated by the interim resolution professional
or resolution professional, as the case may be, during the corporate insolvency resolution
process under the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process
for Corporate Persons) Regulations, 2016, shall be deemed to be submitted under section 38.
Sa/-

Vishal Ghisulal Jain

Liquidator, In the matter of Bhadragiri Power Private Limited

CIN: U40101KA2002PTC031346

Regn. No. IBBI/IPA-001/IP-P00419/2017-18/10742

AFA Valid Upto. 11-Dec-2024

Communication Address/Email; Office No. V-3073, Akshar Business Park, Sector-25
Vashi, Navi Mumbai-400705;bhadragiri@resolvegroup.co.in

Registered Address/Email: D-1902, Palm Beach Residency, Amey CHS Ltd.,

Plot No. 24-29, Sector-4, Nerul West, Navi Mumbai, Maharashtra-400706;
vishal@resolvegroup.co.in

Date: 28.08.2024

Place: Navi Mumbai

APPENDIX- IV-A [See proviso to rule 8 (6)] Public Notice For E-Auction Cum Sale (Appendix - IV A) (Rule 8(6))

Sale of Immovable property mortgaged to Hinduja Housing Finance Limited (HHF) having its Corporate Office at 167-169, 2ND Floor, Little Mount,
Saida pet, Chennai - 600 015 and Branch Hinduja Housing Finance Ltd.3rd floor. BDP Plaza. Bank road. New cotton market. Vidyanagar Hubli
580029. Hinduja Housing finance Ltd. 2nd Floor Shree Krishna Tower RPD Cross Tilaka wadi Belagavi.Karanataka.590006. Hinduja Housing finance
Ltd. Kothari Complex.1/45.1st Floor court Road Kalaburagi. Karnataka 585102.Securitization and Reconstruction of Financial Assets and Enforcement
of Security Interest Act, 2002 (hereinafter “Act”). Whereas the Authorized Officer (“A0”) of HHF had taken the possession of the following
property/ies under Section 13(4) pursuant to the notice issued U/S 13(2) of the Act in the following loan accounts/prospect nos. with a right to sell
the same on “AS IS WHERE IS BASIS &AS IS WHAT IS BASIS” for realization of dues amounting to . The Sale will be done by the undersigned through
e-auction platform provided atthewebsite:karnataka@clindia.com

Borrower(s) / Co-Borrower(s) Demand Notice | Outstanding | Date of Reserve Date of Insection of propert
/Guarantor(s)/ LAN No Date and Amount| Amount | Possession Price P property

1.MR. MALAPURI GAJANAN PATIL 07-05-2023 ':;:pzsszlii - Pi)ysr:ebs(s’::fn 29-Rug-2024
(Borrower) Rs.5.17.873/- Rs 861120/-
2. MR. SUNIL PATIL (Co-Borrower) | (Rupees Five Lacs Sevléanctseen 2% oonz 02 EMD Last Qlalte -215ep-2024
ARE R/0 103/2 KHANGAON KH BELGAUM | Seventeen Thousand L 8-2023 till’5 pm.
 BELGAUM , BELGAUM,, Rural, BELGAUM | Thousand Eight | giops hundred |Bid Increase| Earnest Money | Date/ Time of E-Auction
, Karnataka , India - 590016 Hundred Seventy | seventy Three| Amount | Deposit (EMD) 30-Sep-2024
Lan No. - KA/HUB/BELG/A000000360 Three Only) Only) 10000 Rs. 86120/-/- 1100 hrs-1300hrs

Description of the Inmovable property/ Secured Asset - All that piecc and parccl of Gram Panchayat No 80/1 corresponding RDPR E-Swattin
N0.150400304600120031 measuring East-West: 7.010 Mtrs X North- South:4.572 Mtrs in all measuring 5.42 Sq.Mtrs consisting of building thereon.
Situated at Khanagaon Village, within Gram Panchayat limits of Ashte Village, Tal and Dist:Belagavi and is bounded On: East by: Open space of
Sachin Laxman Patil, West by: Panchayat Road, North by: House of Yallappa Ningappa Patil, South by: Open space of Sachin Laxman Patil

1.Mr. RAJSHEKHAR MALGI (Borrower) 03.05.2024 & Rs 1218359 /-| Symbolic 29-Aug-2024

2. Mrs. SUMANGALA SHIVABASAPPA Rs.12‘i8359 /. (Rupees | Possession Rs-1215000/

(Co-Borrower) (Rupees twolve twolve Lacs on 5- " | EMD Last Date - 21 Sep-2024
Both R/o - PLOT NO 47 NEW JEWRGI Lacspei hteen's eighteens |23-08-2023 till 5 pm.

ROAD NGOS COLONY GULBARGA , NGOS Thousagnd three Thousand

COLONY, , Rural, Gulbarga , Karnataka , hundred fift three Bid Increase| Earnest Money Date/ Time of E-Auction
India - 585102 nine Only) )y hundred fifty| Amount | Deposit (EMD) 30-Sep-2024

Loan KA/GLB/GBGA/A000000250 y nine Only)) | 10000 Rs 115000/- 1100 hrs-1300hrs

Description of the Immovable property/ Secured Asset - Flat bearing No M4 bearing corporation No .891/11/18&12/2(/3/28&3/8/M-
4/TFhaving super build up area of 5405q ft & undevided share of land of 202.55q ft constructed on plot No 2.3 situated in survey No 11/1 and plot
No 8 situated at in survey No 12/2C/3 each measuring 30x40=1200Sq ft of village kotnoor Tq and Dist Kalaburagi bounded as under East by Below
it open space of building and there after 30 Ft wide road, West by Plot No 4, North by common corridar and there after p-4, South by Below it
open space of building and there after 30 Ft wide road.

Mode Of Payment :- All payment shall be made by demand draft in favor of Hinduja Housing Finance Limited payable at HUBLI or through
RTGS/NEFT. The accounts details are as follows: a) Name of the account: - Hinduja Housing Finance Limited. b) Name of the Bank: - HDFC, ¢)
Account No:- HHFLTKAHUBBELGA360 (Malapuri Patil Property). HHFLTKAGLBGBGA250( Rajeshekar Malgi Property)d) IFSC Code:- HDFC0004989

TERMS & CONDITIONS OF ONLINE E- AUCTION SALE: - 1.The Property is being sold on “AS IS WHERE IS, WHATEVER THERE & WITHOUT
RECOURSE BASIS". As such sale is without any kind of warranties & indemnities. 2.Particulars of the property / assets (viz. extent &
measurements specified in the E-Auction Sale Notice has been stated to the best of information of the Secured Creditor and Secured Creditor
shall not be answerable for any error, mis-statement or omission. Actual extant & dimensions may differ. 3.E-Auction Sale Notice issued by the
Secured Creditor is an invitation to the general public sto submit their bids and the same does not constitute and will not be deemed to
constitute any commitment or any representation on the part of the Secured Creditor. Interested bidders are advised to peruse the copies of
title deeds with the Secured Creditor and to conduct own independent enquiries /due diligence about the title & present condition of the
property / assets and claims / dues affecting the property before submission of bids. 4.Auction/bidding shall only be through “online
electronic mode” through the website karnataka@clindia.com.in/ Or Auction provided by the service provider Clindia Pvt Ltd, who shall
arrange & coordinate the entire process of auction through the e-auction platform. 5.The bidders may participate in e-auction for bidding from
their place of choice. Internet connectivity shall have to be ensured by bidder himself. Secured Creditor /service provider shall not be held
responsible for the internet connectivity, network problems, own system crash, power failure etc. 6. For details, help, procedure and online
bidding on e-auction prospective bidders may contact the Service Provider Hinduja Housing Finance Ltd., No.50 Vinay arcade k h road,
Bangalore, Pin -560027, Karnataka (Contact Person: Mr. Mastan Valli Munna Phone No: 9885786989 Regional Manager Legal & Mr.
FAKKIRAPPA G Sali Phone No: 8722441619 Cluster Manager Legal, Zebedia Ph 8050204288 Cluster Recover Manager) and 3rd Floor. BDP Plaza.
Bank Road. New Cotton Market. Vidyanagar. Karnataka. Hubli 580029-(Contact Person: Mr. Masthan Valli Munna Phone No: 9885786989
Regional Manager Legal & Mr. FAKKIRAPPA G Sali Phone No: 8722441619(Cluster Manager Legal, Zebedia Ph 8050204288 Cluster Recover
Manager) Email: Gangadhar cell no-99007 11744 Karnataka , BangaloreEmail. karnataka@clindia.com For participating in the e-auction sale
the intending bidders should register their name at https://bankauctions.in/ well in advance and shall get the user id and password. Intending
bidders are advised to change only the password immediately upon receiving it from the service provider. 7.For participating in e-auction,
intending bidders have to deposit a refundable Earnest Money Deposit (EMD) of 10% OF RESERVE PRICE (as mentioned above) shall be payable
by interested bidders through Demand Draft/NEFT/RTGS in favor of " Hinduja Housing Finance Limited " on or before 25-07-2024. The
intending bidders should submit the duly filled in Bid Form (format available on https://bankauctions.in/) along with the demand Draft
remittance towards EMD in a sealed cover addressed to the Authorized Officer HHF Brach Office Hinduja Housing Finance Ltd., 3rd Floor. BDP
Plaza. Bank Road. New Cotton Market. Vidyanagar. Karnataka. Hubli 580029- And Hinduja Housing Finance Ltd., No.50 vinay arcade k h road,
Bangalore, Pin -560027, Karnataka latest by 05:00 PM on 25-07-2024. The sealed cover should be super scribed with “Bid for participating in E-
Auction Sale- - in the Loan Account Numbers as mentioned 1 - MR. Gajanan Malapuri - KA/HUB/BELG/A000000360, 2 - MR. Rajeshekar Malagi
- KA/GLB/GBGA/A000000250. 8.After expiry of the last date of submission of bids with EMD, Authorized Officer shall examine the bids received
by him and confirm the details of the qualified bidders (who have quoted their bids over and above the reserve price and paid the specified
EMD with the Secured Creditor) to the service provider M/s.4 Closure to enable them to allow only those bidders to participate in the online
inter-se bidding /auction proceedings at the date and time mentioned in E-Auction Sale Notice. 9.Inter-se bidding among the qualified bidders
shall start from the highest bid quoted by the qualified bidders. During the process of inter-se bidding, there will be unlimited extension of
“10” minutes each, i.e. the end time of e- auction shall be automatically extended by 10 Minutes each time if bid is made within 10 minutes
from the last extension. 10.Bids once made shall not be cancelled or withdrawn. All bids made from the user id given to bidder will be deemed
to have been made by him alone. 11.Immediately upon closure of E-Auction proceedings, the highest bidder shall confirm the final amount of
bid quoted by him BY E-Mail both to the Authorized Officer, M. Masthan Valli Munna (RLM), cell no 9885786989 Branch Office Hinduja Housing
Finance Ltd., Hinduja Housing Finance Ltd., No.50 vinay arcade k h road, bangalore,Pin -560027 karnataka / Authorized Officer, Fakkirappa G
Sali (CLM),cell no 8722441619 and Zabedia Ph 8050204288 Cluster Recover Manager) Hinduja Housing finance Ltd.3rd floor .BDP Plaza.Bank
road.new cotton market.vidyanagar Hubli 580029. 12 3rd Floor. BDP Plaza. Bank Road. New Cotton Market .Vidyanagar.Karanataka.Hubli
580029 and the Service Provider for getting declared as successful bidder in the E-Auction Sale proceedings. 13.The successful bidder shall
deposit 25% of the bid amount (including EMD) on the same day of the sale, being knocked down in his favor and balance s75% of bid amount
within 15 days from the date of sale by DD/Pay order/NEFT/RTGS/Chq favoring Hinduja Housing Finance Limited. 14. In case of default in
payment of above stipulated amounts by the successful bidder / auction purchaser within the stipulated time, the sale will be cancelled and
the amount already paid (including EMD) will be forfeited and the property will be again put to sale. 15.At the request of the successful bidder,
the Authorized Officer in his absolute discretion may grant further time in writing, for depositing the balance of the bid amount. 16.The
Successful Bidder shall pay 1% of Sale price towards TDS (out of Sale proceeds) and submit TDS certificate to the Authorized officer and the
deposit the entire amount of sale price (after deduction of 1% towards TDS), adjusting the EMD within 15 working days of the acceptance of
the offer by the authorized officer, or within such other extended time as deemed fit by the Authorized Officer, falling which the earnest
deposit will be forfeited. 17.Municipal / Panchayat Taxes, Electricity dues (if any) and any other authorities dues (if any) has to be paid by the
successful bidder before issuance of the sale certificate. Bids shall be made taking into consideration of all the statutory dues pertaining to the
property. 18.Sale Certificate will be issued by the Authorized Officer in favor of the successful bidder only upon deposit of entire purchase price
/ bid amount and furnishing the necessary proof in respect of payment of all taxes / charges. 19. Applicable legal charges for conveyance,
stamp duty, registration charges and other incidental charges shall be borne by the auction purchaser. 20.The Authorized officer may postpone
/ cancel the E-Auction Sale proceedings without assigning any reason whatsoever. In case the E-Auction Sale scheduled is postponed to a later
date before 30 days from the scheduled date of sale, it will be displayed on the website of the service provider. 21.The decision of the
Authorized Officer is final, binding and unquestionable. 22.All bidders who submitted the bids, shall be deemed to have read and understood
the terms and conditions of the E-Auction Sale and be bound by them. 23.For further details and queries, contact Authorized Officer, Hinduja
Housing Finance Limited, M. Masthan Valli Munna (RLM) Mo. No. 9885786989.And Authorized Officer, Hinduja Housing Finance Limited,
(Contact Person: Mr. Masthan Valli Munna Phone No: 9885786989 Regional Manager Legal & Mr. Fakkirappa G Sali Phone No:
8722441619(Cluster Manager Legal, Zabedia Ph 8050204288 Cluster Recover Manager) Hinduja Housing finance Ltd.3rd floor .BDP Plaza.Bank
road.new cotton market.vidyanagar Hubli 580029. 24.This publication is also 30 (Thirty) days’ notice to the Borrower / Mortgagor / Guarantors
of the above said loan account pursuant to rule 8(6) of Security Interest (Enforcement) Rules 2002, about holding of auction sale on the above-
mentioned date / place.

Date: 28. 08.2024, Place: Bengaluru Sd/- Authorised Officer, FAKKIRAPPA SALI (CLM), ,Hinduja Housing Finance Ltd

Special Instructions / Caution: Bidding in the last minutes/seconds should be avoided by the bidders in their own interest. Neither Hinduja Housing
Finance Limited nor the Service Provider will be responsible for any lapses/failure (Internet failure, Power failure, etc.) on the part of the bidder in
such cases. In order to ward off such contingent situation, bidders are requested to make all the necessary arrangements / alternatives such as back-
up power supply and whatever else required so that they are able to circumvent such situation and are able to participate in the auction successfully

INDIA SHELTER FINANCE CORPORATION LTD.

Regiseres Office: PLOT-156TH FLODR, SEC-44, INSTITUTIORAL AREA, GURUGRAM, HARYANA-122002
Branch Offica: 151 Floor, Visgneshwiers Arcade; 14th Cross, SIT Maein Road, Tumsakur- 572102

-==IndiaShelter

Home Loans

PUELIC NOTICE- AUCTION FOR SALE OF IMMOVABLE PROPERTY

[under Rule 8[6) O The Sacurity Interast fendorcament) Rules, 2002] Nebce For Sale OF Immovable Properys Morgaged With India Shaller Financa
Caonporefion (isfc) (secured Credior) Under The Sacuritisalion And Reconsiniction OF Firancisl Asseds And Enforcamant Of Becuriby interes{ Acl, 2002

Malice is herebry ghvan bo the pubiic in general and in particular b5 the bamrwansh, co beerswerds and guaranbans) ar Seir fsgal bain's rapressanéalives thal tha
beeicre dhscribed immavabiie propertys markaged/chamed o the Secured Craditorn, thi: possessian of which has bean aken by the Sutharized Officer of ISFC
[secured credior), will be sobd am 30085024 (Diate of Action) on "AS 1S WHERE E5°, "A5 |5 WHAT 15" and “WHAT EVER THERE 15" basls for recowerny ol
outsterding dises fram below menticred Bomowers, Co- Borrowers or Gueramiors, Tha Resarde Price and the Eamest Manay Dapaositis mentionad heloe, The
seged envelope cordaining the EMD amound for pasticipating in Public Auction shall ke submitiad {o the Authorised Officer of ISFC an ar before 28 09 2024 4 5
PM &t Branch/Caorporate Offica; 15 Flaor, Visgrashwara Arcade, 14ih Cross, ST Main Road, Tumakuny- 572102

IMPORTANT"

Whilst care is taken prior to acceptance of
advertising copy, it is not possible to verify its
contants. The Indian Express (P) Limited cannot
be held responsible for such contents, nor for any
loss or damage incurred as a result of
transactions with companies, associations or
individuals adversing in its newspapers or
Publications. We therefore recommend that
readers make necessary inquiries before sending
any monies or entering into any agreements with
advertisers or otherwise acting on an
advertisement in any manner whatsoever.

Loan Account | Name of Borrower(s)l Co- Date of Demand Notice Typo of Possassion|  Reserve | Earmest Money

Na AP Number| Borrower(s) Guarantor{s)/ Armount as on dale {Under Constructive Price

Legal Heir(s) Legal Rep. - Physical)

LATICLLONSOO0 1, MR.! MRS, Mafina {10-08-2022 Physical RE24T3200- | RS.247 320
0005005429 2. MR.IMRS. Lokesh N [Rs, 17,70,552 67/- (Rupees| FPossession (Rupees werdy | | Rupess Twa
AP-10004573 3. MRE. Savitha ISevenieen Lakh Seventy e s LI ROy

; e gl Seventy Three | Sevan Thousand

{ Thausard Five Hurdred And Fifly Thausand Twa | Three Hundred

| Twa Paisa Siaky Seven Daly] Humtred Cindl) | Twerdy Oy
| .

|

Description Of Property: - Allthat place and parcal of tha Schedule Propedty & . Shaet Roofad Rasidential Bulding in Sibe Mo, 12, beanng Mahanagara Pafike

Ehatha Ne TAT, PID Na 3T, moasuning East West, 30 Feed, and Morh Soulhy: 40 Faet is stuabed al Wad No. 15 Banashankan Extensan, Tumkur, Sounced

andhe: - Boundaries: -east; : Land bedonging bo Suleran Sab, WEST. Site Mo, 13, NORTH: 200 Boad. SOUTH: Remaining Land befon png kabdul Hakesm
Terms and condltlons:
1} The prescribad Tander’ Bid Fom and the tesms and condilions of sai will b2 available with the BranchiComparate Ofce; 1st Floor, Visgneshwara
Arcada, 1d4th Cross, SITMain Road, Tumakwere- 572102 batwesn 10.00a.m. o 500 p.m. an anyworking day

¢ Tha immowatle proparty shall nolbe sald below the Rasarve Price

+ Bl the bids tenders submitted for the purchass of the above properiy's shall be accompanied by Eamest Money as maniioned abowe, EMD
amount Favauring "ndia Shotter Finance Corposation Limited™, The EMD amount will be retwen bo the ung eccesstul bidders after auction,
The highest mader shall be decianed a5 Successiul badder prosced Mvsys thal hegshe Islegaly quanied b and prosaces urther that e b amount |5
et leag (kan the reserse price. IEshall be the digeradion of the Author sed Officer fo declinal scceptan ce of the haghest bid when the price offered appaars
inadequale as bo make f inadvisable iodo sa.
The prospective bidders can inspact the prapany on 0. 5epad 024 betwesan 11.00A. 8 and 5.00 PM with prar appoirtmeant
The parson declared as a successful bidder shall, immediately after the declaration, deposit 25% of tha amount of purchase money/ highest bid
which would inclids EMD amount to the Autharised Officar within 24 Hrs. and in default of such depasit, the proparty shall fortbwith be putta
fresh auction! sake by private traafy,

T Incageihe initial doposit is made as above, the balance amount of the purchaser money payable shall be paid by the purchaser to the Autharisad
Officer an or belore the 15th day from the date of confirmation of the sale of the property, exclusive of such day or if the 15th day be a Sunday ar
ather hollday, then on the first office day after the 1 5th day,

8} In the evant of defau® of ary pavment within the pariod mentionad abave, the property shall be put to fresh auctiond zale by private treaty. The deposil
including EMID shall stand forfeited by India Shefer Fnanca Corporation Lid. and the defeuling purchasar shal lossa al daims to tha praperty.

g} The sbowe sale shall ba subject 1o the final aporoval of ISFC, nlerestad parties are requested lo varify/confem tha stalwory and olhar duas lika
SakesProperty L, Elcinicty dues, and sociely dues, from the nespeciva depariments | offices. The Company doas rol undestake any responsibiity of
payrrent ofany dues on the praperty,

100 TOS af 1%, i amy, shall be payable by the higheglblddar over (b highest declared bid @meuant. The payment needs o be deposiad by e highast bidder in
the PAY of the campery and the capy of the challan shall e submitted ta e company,

11} 5akeis striclly subjclba thetarms and condilions incorparaled in fhis advertisamant ard infe e prascrbed lender farm

121 Thais suicoasshd biddenpurchager Shistl Ditar all Stamg duly, nagisiralion bees, snd ncidenlal daponses far pilling s cendcale ragislensd as appicable a4
partaw

13 The Authonised Officar has thbe absoiute gt to accepd ar refect the bud or sdiourn § posipone | cancel the iendar without e=signing any reascn theseaf Brd
=0 o madily any f2rms and conditiors of this sals withcut any pricr nofice.

14 Interestad biddars may conlact Mr. Arun Mob-+91 97 32263343 ar Mr. Mandala Bameash Mob-+31 9808062298 during office hours (1000008 ta 5.00 PA).

30 DAYS SALE NOTICE TO THE BORROWER/GUARANTOR/MORTGAGOR

Lar P

ks

&

THi Al frielierd Eutr-:;wura'l'.-’rn‘.qv-%.i;rngl.luranl:rﬁ e ey naliced 1o pany e s s mifloned in Demand Mobce undee sechian 1302 wilk as anda
inteses and expenses bedore the dabe of Auction Taling which the property shak be auctioned and balance dues, f any, will be recovered with inhenest and cos)

framyou, Mr. &rjun Mob- #01 9730369345 |ALTHORIZED OFFICER|

Date: 35,08.2024 |, Place @ Tumakury, Kamataka INDHEA SHELTER FINANCE CORPORATION LTD

Protium Finance Limited
(Formerly known as Growth Source Financial Technologies Ltd.)
Nirlon Knowledge Park (NKP) B-2, Seventh Floor, Pahadi Village, Off. The Western Express
Highway, Cama Industrial estate, Goregaon (E), Mumbai, Maharashtra- 400063

POSSESSION NOTICE
(FOR IMMOVABLE PROPERTY)
(As per Appendix IV read with rule 8(1) of the Security Interest Enforcement Rules, 2002)

WHEREAS, The undersigned being the Authorized Officer of the Protium Finance Limited
(ERSTWHILE Growth Source Financial Technologies Ltd.) (*hereinafter referred to as “Protium
Finance Limited”) under the Securitization and Reconstruction of Financial Assets &
Enforcement of Security Interest Act, 2002 (Act No. 54 of 2002) (SARFAESI Act) and in exercise
of powers conferred under Section 13 (2) read with Rule 3 of the Security Interest (Enforcement)
Rules, 2002, issued a Demand Notice dated 10-Jun-24 thereby calling upon the borrowers
Mohaboob Pasha and Co-borrowers Qamar Taj in respect of loan account bearing No.
GS041EEL121663 to repay the amount mentioned in the said notice being Rs. 2592972.41/-
(Rupees Twenty Five Lakh Ninety Two Thousand Nine Hundred Seventy Two And Forty
One Paisa Only) as on Jun 03,2024 within 60 days from the date of receipt of the said notice.

The borrowers having failed to repay the amount, notice is hereby given to the borrowers and the
public in general that the undersigned has taken possession of the property described herein
below in exercise of powers conferred on him under section 13 (4) of the said Act read with rule 9
of the said Rules on this 23rd day of August, 2024.

The borrowers in particular and the public in general is hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of Protium Finance
Limited, foran amount of Rs. 2592972.41/- (Rupees Twenty Five Lakh Ninety Two Thousand
Nine Hundred Seventy Two And Forty One Paisa Only) as on Jun 03,2024 and further
interest thereon, plus costs, charges, expenses incurred.

DESCRIPTION OF THE IMMOVABLE PROPERTY*: All the piece and parcel of the property
being the land and building in Northern Portion of Site No. 18 Assessment no. 61/3, Khatha No.
61/3, situated at Shivapura Village, Nelagadaranahalli Dhakale, Yeshwanthpur, Hobli,
Bengaluru, North Taluk, presently within the limit of BBMP ward no. 41, previously Dasarahalli
CMC ward no. 23, measuring East to West 30 feet, South to North 20 feet in all measuring 600
square feet along with constructed building thereon and bounded on: East by: 20 feet road, West
by: Site no. 19, North by: Site No. 20, South by: Remaining Southern portion of site no. 18

financialexp.epaprin

Date:23-Aug-2024 For Protium Finance Limited
Place:Bengaluru (Authorized Officer)

indianexpress.com
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| look at every side before taking a side.

The Indian Express.

Inform your opinion with insightful observations.

For the Indian Intelligent.
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IN THE COURT OF THE HON'BLE SENIOR CIVIL
JUDGE AND JMFC, BANGALORE RURAL DISTRICT,
AT ANEKAL
0. S. No. 1055 OF 2023
BETWEEN:Concorde Housing Corporation Pvt. Ltd.
A company Incorporated under the provisions Of the
Indian Companies Act, 1956 Having its office at: No.
46/A, 1st Main, 3rd Phase, J. P. Nagar, Bengaluru-560
078 Represented by its Director Mr. B. S. Nesara
...PLAINTIFF
AND: N. Rama Reddy ..DEFENDANT
Notice/Summons to Defendant
Mr. N. Rama Reddy Son of Late Nanja Reddy Aged:
Major Residing at: Soppahalli Village, Kasaba Hobli,
Anekal Taluk, Bangalore Urban District
NOTICE
Whereas the Plaintiff has filed an Original Suit No. 1055 of
2023 before the Hon'ble Senior Civil Judge and JMFC,
Bangalore Rural District, At Anekal seeking the Hon'ble
Court direct the Defendant to pay to the Plaintiff a sum of
Rs. 5,00,000/- being the sums received by the Defendant
under the Memorandum of Understanding dated
02/06/2014 (Annexure C) along with interest at 24% per
lannum from the date of receipt of the sums ill realization.
You are hereby summoned to appear before this Courtin
person or through a pleader duly instructed and able to
answer all material questions relating to the case, on the
13th day of NOV 2024 at 11.00 AM. You are directed to
produce all documents on which you rely in support of
your case on the above sald date.
Take notice that, in default of your appearance, on the
day above mentioned, the Original Suit will be heard
land determined in your absence.
Given under my hand and the seal of the Court, this
23rd Day of July 2024.
SCHEDULE PROPERTY
All that piece and parcel of converted lands being
portion of Sy. No. 51 vide order bearing No.
A.L.N(A&K)SR/94/2014-15 dated 12/02/2015 measuring
2 Acres 20 Guntas situated at Soppahalli Village, Kasaba
Hobli, Anekal Taluk, Bangalore Rural District and
bounded on: East by : Narayana Reddy 's land
West by : Raja Kaluve North by: Chi

Reddy's
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By Order of the Court
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IN THE COURT OF THE VII ADDL, CHIEF METROPOLITAN
MAGISTRATE AT BENGALURU
C.MISC.No.2654/2023
BETWEEN:1) Sri. Venkatappa, S/o Late Kothappa Aged about}
61 years 2) Sri. Manjunath, S/o Venkatappa Aged about 35|
years 3) Sri. Srinivasa, S/o Venkatappa Aged about 20 years
Both are residing at No. 54, Chandrappa Road, 3rd cross,

Kamalangara Bengaluru. ..PETITIONERS
AND The Commissioner Office of BBMP, 1st floor, BBMP,
ial complex, (Mejestic) Behind Upparpete|
Pol\ce Station, Bengaluru .RESPONDENT
PAPER PUBLICATION
Whereas, the petitioner named above has filed the above petition|
seeking direction to register the date of death of the deceased who
is the father of pefitioner No. 1 and Grandfather of petitioner No.
2,3 Late Kothappa S/o Durgabhovi who was died on 05-07-1998}
at Cl Road, 3rd cross, Bengaluru. and
issue the direction accordingly for the death certificate.
Itis required to produce the Death certificate for same before|
the getting the

facilities, and Iega\ necessities. Any person interested and:
having any objection in this matter, may appear before the|
above Court at 11:00 a.m. on 24-08-2024 to which date the|
case is posted for hearing.
Given under my hand and the seal of the Court this 27/8/2024
By Order of the Court|
Sd/- Sheristedar|
VIl A.C.J.M. Court, Bengaluru City}
Advocate for Petitioner Sri. A. G. BallolliAdvocate
No.220, 1st Floor, Astreet, 6th cross, Near Movie land

| CHANGE OF NAME

|, PARASMAL KANKRIYA, previously
called P.M. KANKRIYA, aged about 74
years, S/o. Late Sri Champalal,
residing at No. 31, 1st Floor, 2nd A
Main, BSK 3rd Stage, Srinivasanagar,
Bangalore-560 085. Hereby declare
that, | have changed my name from
‘P.M. KANKRIYA’ to “PARASMAL
KANKRIYA”, vide Affidavit dated
27.08.2024, sworn before Advocate
and Notary Vani.G.K, Bengaluru.
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Sd/- Chief Ministerial Officer
Senior Civil Judge & JMFC Court, Anekal
Advocate for Plaintiff Shamanth S. N.
No. 402, 4th Floor, Suraj Ganga Arcade No. 332/7,
14th Cross, 2nd Block Jayanagar, Bengaluru-560 011
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IN THE COURT OF THE SENIOR CIVIL JUDGE
AND J.M.F.CAT TIPTUR
C.MIS.NO. 119/2024
PETITIONER: Kantharaju S/o Rangaiah,
Aged about 33 years, #77, B.Gowdanakatte,
Honnavalli Hobli, Tiptur Taluk. /VS/
RESPONDENT; The Registrar, The Registration
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of Birth and Death C.M.C. Tiptur.
PAPER PUBLICATION
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That the petitioner has filed the above
petition under section 13(3) of Registration
of Birth and Death Act, for obtaining Death
Certificate of grandmother of petitioner by
Name "Yallamma W/o Late Chikkanna" who
was died on 17/05/2022 at 438, 3rd Cross,
Basaveshwara Nagara, Tiptur Town, Tumkur
Dist. The case is posted for hearing on
05.10.2024 at 11-00 A.M. if anybody has any
objection or interest, in this behalf, they may
come personally or through their Advocate
before this Hon'ble court, otherwise, the case
will be decided one side.
Given Under my hand with seal of the Court
on this 20th day of Augest 2024

By order of court
Sheristedar, SENIOR CIVIL JUDGE AND

J.M.F.C at Tiptur
B.K.Channakeshava Advocate, Tiptur
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